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THE LEADER OF THE HOUSE (SHRI
M. S, GURUPADASWAMY): I reciprocate
the sentiments expressed by my flriend, Shri
Salveji. I will try my best, in my own humble
way, to uphold the dignity and all the norms
and standards of this House. I hope if there
are any failings, my friends here on this side
will forgive me, but I will try my best.

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh); Madam, why is the
Leader of the Opposition not present at this
moment?

SHRI N. K. P SALVE; Let Mr. Vajpayee
be the Opposition Leade'r!

THE CONSTITUTION (SIXTY-FIFTH
AMENDMENT) BILL, 1990—COntd.

SHRI KAMAL MORARKA (Rajasthan);
Madam, though I also rise to support the Bill,
I would like to meet a few points raised by
Mr. Salve. On Punjab, on the substantive
Punjab situation, I think it is an all-party
consensus that elections should be held as
soon as possible, and it is with a very heavy
heart that a decision has been taken to again
postpone the elections by six months and the
Members have expressed on the other side
that this is the last time this should be done.
Well, in any case, President's rule cannot be
extended unless there is a consensus on both
sides. So on that account I feel that there
should be no fear. On the substantive issue of
Punjab, I have to only ay this. About what
Mr. Salve has said regarding Mr. Simranjit
Singh Mann, I will come to it later. Now, T
come to the other two points raised by Mr.
Salve. These are very important from the
constitutional point of view. The first is
suspension of the rule and Mr. Salve made the
point that suspension of rule should be made
in very extreme circumstances. He has quoted
Pandit Jawaharlal Nehru. I wholeheartedly
agree with him that suspension of rule should
be done as an extreme exception. Now, I want
to
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put it to Mr, Salve that in the constitutional
history and in the parliamentary history of this
country, if there is one fit case where a rule
could be suspended, I think, it is this. That is,
when there is a consensus from all sides to
make a constitutional amendment and due to
lack of majority it has fallen through, when all
sides of the House are supporting the amend-
ment, I think, it is a fit case in order. that the
same Bill could be brought in the same
Session. I would like to make the matter clear
befo're the House that the Rajya Sabha passed
a Bil! and sent it to Lok Sabha. Lok Sabha, in
its collective wisdom, did not pass that Bill,
due to whatever reasons. Lok Sabha also in its
collective wisdom, has suspended the rule,
allowed the introduction of an identical bill
and passed it and then sent it to this House. A
far as this House is concerned, that is where
the matter stands why that Bill fell through
there, who was present and who was ebsent,
frankly our House is not competent to go into
that. It was not a good trend that you were
setting in the mo'rning while asking and the
Home Minister reeling out the figures who
were present and absent in that House. These
matters should be discussed outside the House.
The Opposition is fully within its right to
exploit this point that the Government did not
muster enough strength to get that Bill passed,
but this should not form subject matter of this
House,.. {Interruptions)

SHRI G. SWAMINATHAN (Tamil Nadu);
We are now discussing this Bill. I think it is
not right to say that we should not discuss this
matter. Unless the matter comes he're, we
will not do. The reason is that the Bill has
been passed and because of this we are taking
this matter.. (Interruptions)...

SHRI KAMAL MORARKA; This is my
view and I want to deal with...
(Interruptions)... what Mr. Salve was
mentioning about Articles 368 and 356. I do
not want to teach Mr. Salve ths law because |
have learn most of my
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[Shri Kamal Morarka] law from him. The
settled law is the Supreme Court Judgement
in the Kesawanada Bharati case and that is
the settled law as far as the Parlia ment's
power under Article 368 is concerned, I beg
to differ from Mr. Salve. If Mr. Salve speaks
of limitless power, I shudder to think of a
Parliament which tomorrow removes adult
franchise or removes the federal structure or
remove? equality between caste and sex and
'religion. Well, I don't think that Parliament's
power iy limitless. It has to be within the
bounds of some limits. The Supreme) Court
has left the "basic structure" vague. They
have net defined it. They have left it fo'r some
future Parliament end for some future court to
come to grips with. So, I don't think that the
Parliament's power under Article 368 is
limitless. Parliament has wide powers. But it
is within the limits of the basic structure of
the Constitution as envisaged or seen the
Parliament of the day or the Supereme Court
of the day from time to time.

The other thing (Mr. Salve said is this. He
said. "From our Party we want to say that any
interference with Article 356 will ultimately
mean emergency powe'rs. " L just want to put
the record straight.

SHRI N. K. P. SALVE; What I said is that
there are certain balances and checks built
into the” Constitution. We should not destroy
those balances and checks on the crucible of
Atrticle 368, In that context I said that Article
356 happens to fall under the emergency
provisions. Therefore, whenever you £»re
tinkering with it, you have >; o exercise extra
caution and circumspection. That is my view.

SHRI KAMAL MORARKA: The point is
well taken. The only thing we want to say
from our side is that Article 356, i. e.
President's rule, though it 'falls within th,
emergency powers, does not suspend the
Fundamental Rights. Now,. j9th Amendment
to the Constitution was introduced despite
severe opposition from our side.

[RAJYA SABHA]

(65th Amdt. ) Bill, 1990 28

SHRI N. K. P. SALVE; I do not want to
interrupt you every time. But I have never
said that it is in conflict with the Fundamental
Rights. I only said that, it provides for certain
check; and balances and when you tinker with
them, you have to be very cautious and
careful.

SHRI KAMAL MORARKA; I only want
to reassert that I don't think that anybody is
more qualified to exercise caution than those
sitting on this side of the House who have
fought with every tampering or every misuse
of the emergency provisions of the Cons-
titution. I can assu're you that the Janata Dal
or the National Front Gov. ernment will do
nothing to misuse least of all abuse the
emergency provisions of the Constitution.
Article 356 should be used in extreme
circumstances and Punjab is en extreme
circumstances. Everybody understands that. I
just want to make it clear that we are against
anything which tinkers with the Fundamental
Rights of the citizens. The 59th Amendment
was repealed due to that reason. Shri Shiv
Shanke'rji asked—he is not here— if we are
bringing this Bill, then why we reapealed the
59th Amendment. The 59th Amendment took
away the ri?ht to life liberty. This Bill does
not. That is the basic point I wat: t to make. I
do not want to enter into the Punjab situation.
It was discussed last time. I support this Bill
end since there is an all-P'rty consensus, we
should pass it. Mr. Salve also began by
supporting the Bill. So, there is ho difference
of opinion on that point Thank you,

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Dr, Ratnakar
Pandey. I request the hon. Members to be
very brief because the voting is going- to take
place at 1. 00'clock. Kindly be very brief and
bear with me when I ring the Bill

To TAIHT A0 (I77 wIA) °
AIAATT  ITEWISTE  WETRAT,  gurA
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATABAJAN)
Please conclude now,
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

Please conclude now. I am calling the
next speaker. Otherwise some speakers
from the Congress party will not be able
to speak.

DR. RATNAKAR PANDEY; I am
concluding now.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly finish
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THE VICE-CHAIRIMAN (SHRI-
MATI JAYANTHI NATARAI*N): Do
you have a point of order? Is it a point of
order?

SHRI SHANKER DAYAL SINGH:
Yes. It is point of order?

THE VICE-CHAIRIMAN (SHRI-
MATI JAYANTHI NATARAJAN): Oh
what? Under what rule?

SHRI SHANKER DAYAL SINGH: It
is a point of order. Not disorder.

(Imterruvtions)

gAC AEF W A #1 5w 2.
gﬁn‘aa%m%amﬂ'w
qeq # wai A e wifgw) 7

U% FTAT ara 2|

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): It is not
being discussed in this House, We won't
discuss. {Interruptions) Let me assure
the hon. Member that there will be n,
discussion in this House of anything that
takes place in the other House. There
will not be any discussion.

SHRI N. K. P. SALVE; It relates to
something outside the House.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN: That
is a different'issue.

SHRI N. K. P. SALVE; Madam, What
he has referred to is something outside
the House.
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gar, § zo Hfagw gogw fagas
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HR MR < ¥ aR T W ad
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[+ g¥7z Sim fag wgearfaan)

AT AW DI Far @, a1 & Fra:eff
# qmrd asmg B§ | WAL AL
wigs ®T &5a a1 § ST DA
wz WY IF TR W
®T a7 ¢ av IT67 wgar a7 e @,
W omed grer ggr Wifvg ) &
wgr 7 & sw & S€eqr AT QA §
4 goer A T § egife 3 gREr
S qWr wtar (eErAA WS
Wi B Fuy Te anaw fag &
miv # w§ vs Mifaw fag 1 %g
fe ¥7e N fog T T FXF
woer Agf, g wre fadrEl s FEr
®, AT g F AT wF ¥ @
a@sarizal & waw! € § 1 & FI
& amw gt sgr famr & “gww’
*1 I AE  seedigqmT farar
qg FEZIWT K RIS g | AT
gAY FiEFawA ¥ US HAN R
wgr wost ¥ foa zrar € 9% O
LM ¥ T W A AGE
WERH - & GIHC W AW ATHAT
weAr steaT § fF mewr @9 g8 (6
fnTa¥ WigasrAgE | @Y
wifefdm 25 # oFTRANGA H FgA§ |
“The wearing and carrying of Kir
pans...”

g & ey ‘¥’ awar gwr g
7% FgAIA L ... (WMo W)
WEAT, AT WEW WET WX AW
Y €T g | J

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): 1 doa't
want to interrupt. There is no time. I just
want to remind you

KUMARI CHANDRIKA PREMIJI
KENIA (Maharashtra); Madam, I should
be given time.

it gtaoia fag wgatfoar

UF aw ¥ wng ¥ aq Nfewr gy
Wiy, Frf fwma wff v, st
el #Y feraw @ w7 oezy 8,
T A Y THH T AT WA F )
Q% NN W 0 AT qran

afig ey  agy aFq & 1
A qT @ ?1

THE  VICE-CHAIRMAN  (SHRI
MATI JAYANTHI NATARAJAN):
Please remember the time. That is all

s gt g wgeqaifwar ¢
qwq, god famr §—
“The wearning and carrying of kir-
pans shall be deemed to be ineluded
in the profession of the Sikh religion.”

TE g Wl AFT AT AHA T
“‘Frr” | ATy IAET 9t R
FuT A7 TR gAY & WX A
FT S®T & | F AT HIAET T
HsT Far g @ Ud ABT WA
& AFT A mEw e ge AR
uh ET § ? Ud Bl ¥ AT ..
w8 wmAg saew: f&T 9y gani?
o grawia fag) u;qmﬁwrﬁ :
4 KAIX FT IN THT WEW AT
wa ust fywwmrg sae fag  #Y
HIRTT 9 2190 & wax fux HAr wt
faqm am &t vrgs &0, AT
FT AT g9 A &1 TR &,
TREE TE §1 gHEO AN W
gefRmd W, 4§ wed wHEA A9
ST WX S| W A ar are-
wits &1 RIEra gary 7@ g, Nfeat
Nar T WL IEET A B9 A
ST T § ¥4 YOHIT F | wyar ET
i wf faaax s@r § 9@ )
wd T4 FEy Wy & fuy gEw
dYEEar &1 T Pudr wedr gk,
avdT fegidwa o fagdr & f6—
"A Member why has not already made
and subscribed to an oath of
affirmation in pursuance of Article 99
of the Constitution, may do so at the
commencement of a sitting of the
House or any other time of the Bitting
of the House as the Sp«aker may
direct on atiy day after giving previous
notice in writing to the Secretary-
General. "

g wifzam, vg ez w ¥ fag
?ﬂéw:ra fag W Wi gz eor

srar Wt wr & 1 F gwwr
TR & fade wear § 1 mfawre
waw AT yxwe & | mar Wi
AfawT F arg FWE a1 A9
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[+t almsta fag wedalfeal]
W0 & favama &1 W@ 9 F W
UF QFqq dA AT 3 9EE §,
AW FragE ¥t ASWT §, F0 AT
favara woiA &9 & @0, FTifF #9
FRstfass a8 Tz &< @ & %
FAAMA8 UIHTHIHEIT  Fal AT
FAANTEGE OIHFIL T4 TE ARl
g1 qql, 5id aF q@T H @MW A A1,
g F AW HAfaw A FI, GF B
agr & «@nr ag awe A & fFoAm
ar 3 @ §, A9 T &AW
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HFRAT, § WIAT §F 76N, F ah-
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g, # #WA AT AR § |
geq91q

1-00 P. M.
THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kumari

Chandrika Premji Kenia. It is her maiden
speech.

KUIMARI CHANDRIKA PREMIJI
KENIA: Madam Vice-Chairman., let me at
the inception share my feelings and emotions
when I stand here to make my maiden speech
in the Rajya Sabha. It is indeed a great
moment for me to open my innings in this
august House as a sole representative of Shiv
Sena, the party which makes no secret about
its staunch support for Hinduism. Madam, I
sincerely believe that to understand and to
preserve and even to propagate and be proved
of one's culture is not tantamount to being
communal. No doubt it is a great moment for
me but the feeling which I want to express on
Punjab are essentially those of anguish,
anguish at the inhuman, gruesome killings for
the last seven years culminating in Batala
death toll of 40 and more poor helpless
innocent children and women at the hands of
the terrorists. These acts have become a
terrible blot on the democratic fibre of the
nation, anguish at the demand for Khalistan
which has shaken the very roots of our
national integrity
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and unity. - My party feels that our first
priority ought to be not only restoration of
law and order but also restoration of the faith
of the people in the machinery fo'r preservation
of law and order. 1 feel that the security of the
mam in "the street is asimportant as
the security meant for VIPs. The
National Front Government did approach
this gigan-tic problem with an open mind
instead of pursuing a confrontationist ap-
proach adopted by the previous Gov ernment.
It was indeed a very beht-ting gesture on the
part of the hon. Prime Minister who
immediately afte, taking over the reigns of
National Front Government visited Amritsar
and won the hearts of millions of people in
Punjab and admiration of the nation as a
whole. The all-party convention was another
feather in the cap of the National Front
Government. However, may 1 respectfully
remind that the tempo and pace has not been/ »
maintained. I am afraid that there is. a
discernible drift and the Government has not
been able to consolidate its initial gain. I would
like to urge the Government to handle the
situation firmly and initiate stern measures m
against the terrorists. The message must
effectively go from here that separatist
tendencies will not be tole rated by the
Government. "What is true of Punjab, I think,
is equally true of Kashmir. Shiv Sena demands
that the commando training caps being
operated in Kashmir for many years he
dismantled and blasted. Shiv Sena demands
article 370 (f the Constitution be deleted and
the people of Kashmir be allowed to join the
mainstream of national life. Shiv Sena also
demands that the refugees who have “ed Kash-
mir because there is a threat of their liyes and
properties be rehabilitated in Kashmir itself
Madam, Shiv Sena vehemently opposes
infiltrations and interference by Pakistan in
Kashmir and -Punjab igniting the ~ flames of
violence and hatred with a view to destabilise
the country, and) destroy our national unity
and integrity Shiv Sena warns that it will not
hesitate to teach Pakistan a lesson if It does
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not give up its mala fide intentions with
regard to Punjab ana Kashmir. I would
like to pose a question to the Government
and the hon. Home Minister; Why is the
Government soft-pedalling on Kashmir
issue? We have read that there was a
secret pact entered into between Shri V.
P. Singh and Maulana Bukhari. May I
remind that the people of the country
have the right to know the contents of the
secret pact with Maulana Bukhari?
Madam, at the cost of repetition, I would
urge the Government to take stern action
against the terrorists and caution Pakistan
to keep its hands off Punjab and
Kashmir,

I thank you, immensely for giving me
this opportunity to deliver rny maiden
speech.

THE VICE-CHAIRMAN (SHRI- | MATI
JAYANTHI NATARAJAN): Shri K. L.
Sharma. Not here. Shri G. Swaminathan...
(Interruptions)... There are only two or three
more speakers.... (Interruptions)... If thd
House wishes, thea we can have the voting
I have identified the Members who wish tq
speak.... (Interruptions)... I know what the
Chairman announced, i request the Members

to cooperate till the Members finish
speaking.
SOME HON. MEMBERS: Voting.
We want voting ........ ((Interruptions)...
SHRI MUFTI MOHAMMAD SA-

YEED: What is the time for voting.
Madam?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): 1.
40 P. M.... (Interruptions)...

AN HON. MEMBER; Keep it at
1.15P.M.

SHRI N. K. P. SALVE; Things must
have been bungled. I was told by the
Chair categorically and clearly that the
voting will be. over before 2 o'clock....
(Interruptions)... 1 want to submit that if
you are going to fi* up the schedule
again, kindly bear this in mind. We do
not want repetition of the situation that
arose elsewhere. Madam, I request that
you
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should make it sure that we come t»
voting as soon as possible.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAIJAN): I
have identified Mr. Swaminathan. If he
is willing to yield, it is O. K. and he need
not speak.

st Qo otile WIEA : HFT HIEY
Hqrg At  F | WT TR Ar F
Dfsw | AW SFE AF AT SEA
w7 I a1 g |

st TR waaw fag : g 9EF AT
Fdm fufaz &1 zrm & feg)
fiw fafre v @mi 1 € 2 ffsgy

off qE Wiz wie: oEl wW
gEIE & Wegda ...

(MR. CHAIRMAN in the Chair)

SARDAR JAGIJIT SINGH AURORA
(Punjab); Sir,..

MR. CHAIRMAN; I know the Home
Minister has been called, but as a special
case I call Mr. Aurora who is from
Punjab and he has promised to stick to
his time. He will finish iti. in five
minutes.

SHRI G, SWAMINATHAN; Sir, it is
not fair.

MR. CHAIRMAN; What is not fair?

SHRI G. SWAMINATHAN; Sir, 1
was called to speak and I was on my
legs. But some Members wanted the
voting then and I was asked to yield and
I yielded. But now somebody is being
called to speak,

MR. CHAIRMAN; I did not know that
you were cailled. You complete now and
then Mr. Aurora will speak and then the
voting will take place.

SHRI G. SWAMINATHAN; Sir, [ am
in some sort of a disadvantageous
position. I had been identified and I was
asked to speak. When I wag on 'my legs,
some Members wanted the voting to take
place and I was asked to sit down.

I would like to make only two or three
points. The. Government has
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[Shri G. Swaminathan]

come forward to say that it will hold the
ielections there within a period of six
months. But I do not know how they are
going to conduct the elections end I do
not know what their programme is now
to hold the elections within this period.
There is no concrete plan which has been
given. As has been pointed out by Mr.
Ahluwalia, whatever argument was given
before is being given now also and I do
not think that though there has been a
change of Government, there has been
any change in the argument. But we are
not certain whether the elections will be
held after six months and we want a clear
assurance, a certain assurance, that the
elections will be held after six months
and we would like to be informed as to
what exactly they are going to do in this
matter.

Sir. the terrorist activities are no* ohly
increasing in Punjab and Kashmir, but
they are also spreading in other parts of
India. The terrorist activities are going on
and are enormously increasing as per the
Home Ministry's Report. The point that I
wish to make is that the main reason ' why
the terrorist activities have increased, why
there is a feeling among the public that
this Government will pot be able to
control the situation eithefr in Punjab or in
Kashmir, is tfext the Government is
lackadaisical in its attempt and is soft-
pedalling the whale issue and we have
been saying this and the other Opposition
parties also have been saying this. Even
the former Prime Minister has said that
this Government has no sure policies' and
is soft towards the terrorists in Kashmir
and Punjab. It is greatly disputed. But I
want to bring to your notice one thing and
it is this that this Government is a peculiar
Government in the sense that they are in a
minority though they say that they are
being, critically supported from outside by
the BJP and the Left Parties. The BJP held
its conference recently in Calcutta and
two important statements have been,
issued by
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the BJP. One is by the honourable
Member of the Lok Sabha, Shri L. K.
Advani, and the other by an honourable
Member of this House, Shri Vajpayee. In
both of these statements they have said
that the BJP today is sounding a note of
caution that the politics of consensus has
inherent limitations. This is what they
say while analysing the reasons why we
ate not able to control the situation in
Punjab and Kashmir. Shri Advani hag
said that the politics of consensus has its
limitations and this approach should not
be allowed to become an aMbi tm
inaction. This is not what the Congress
(]) dr the AIADMK says. But this is
what a major party like the' BJP. which
is supporting this Government, on whose
support the present Government is
standing, is saying. It says that it is
becoming an alibi for inaction. This is
there in the statements that they have
issued.

SHRI SAT PAUL MITTAL. (Nomi-
nated): Are yon objecting to those
Members speaking the truth?

SHRI G. SWAMINATHAN; I am not
objecting. But this is what the people
whq are in power are objecting to. I am
not objecting to it. Again, it has been
stated by the honourable Member, Shri
Vajpayee, as to why there has been an
increase in violence.

ITHE VICE CHAIRMAN (dr. G.
VIJAYA MOHAN BEM>Y) in the
ehair]

It has been stated by him in the statement
that the soft policies of tha present
Government, lack of a clear-cut policy
and understanding of ground realities in
Punjab, have been the reasons for the
escalation of violence in the country.
This is the statement that has been
reported in the press, The wonderful
thing is that this is a Government which
is being supported by two patties from
outside. I feel, s an ordinary citizen from
outside and as a Member of Parliament,
that when a Government is being
supported by two major parties, one is
BJP and the othefc is the CPM and other
parties, and when both the
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parties are criticising Mot only in this
House, not only outside but also in the
othe, House, it is very confusing. This
Government is being criticised by the
CPM in this House and also in the othet
House by the same party which is
supporting. Now people do not
understand, since they are criticising the
Government and still saying that they are
supporting the Government, OR whose
support the Goveinment is standing.
(Interruptions) That is the very reason
why the people are very much confused
ablaut this Government end its attitude.
They feel that this Government itself is a
government o* inaction and the
supporting parties are attacking the
Government on all its major policies, BJP
is attacking the Government on Kashmir
BJP is attacking the Government on
Punjab. BJP is  attacking the
Government  on, all its economic
issues, ineiudinfj the Budget. When they
are attacking the Government
outside, then 'how do they support
this Government? With this kind of
support and  with this  kind of
minority Government, people have
lost confidence that they will be able to
control the escalation in Punjab. This
Government is not a firm Govern” ment.
It is a weak Government. 1 charge that
this is a weak Government. People feel
that this Government does not have the
support and they will not be able to
control the situation. Otherwise, at least
you do one thing. You get your BJP and
the Marxist Patties inside the Govern,
ment. At least, then you will have the
cohesive authority at 4 Government. Now,
Sir, this party is being dictated from
outside. This is a party which has got no
authority. Now Mr. Advani says that he
had asked this Goveinment to appoint
Mr. Jagmohan M Governor. Had he
known: that the Marxist parties have their
own reservations. I would hot have
recommend. Mr- Jagmohaa to be the
Governor. It is the Bhartiya Janata Party
which i dictating terms from outside. But
itis not taking any responsibility for
this thing. If you wantto have
credibility in this country, they should
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take both these patties in. Or you have a
national Government. It has been said by
Vajpayeeji. You have a national
Government with Rajiv Gandhi of the
majority party as the Prime Minister. In
that case, most probably, you will have a
strong Government. You are chasing
Bofors. You are chasing othe'r things and
you have lost the confidence.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY); Vaj
payeeji has spoken on the same sub
ject many times. Please conclude
now, I3

SHRI G. SWAMINATHAN; And you
will not be able tp discharge your duties
in the interest of Punjab. Thank you.

[MR, CHAIRMAN in the Chair]

SARDAR JAGIJIT SINGH AURORA,;
Mr. Chairman, SiV, I have repeatedly
said earlier and I would like to say it
again that by passing ,n Amend. ment to
extend the President's rule in Punjab you
are making a grave mistake and you are
doing injustice to the State. You are
further eroding the faith of the people of
Punjab which had been reposed in you
when this Government came into power
The National Front Government and its
allies had' committed themselves to start
the democratic institutions through value-
based politics. This step is in negation of
that commitment. The postponement of
elections cannot be justified on the plea
of lack of congenial atmosphere in
Punjab. Was the atmosphere in Bihar
congenial in February when elections
took place? Was the atmosphere in Nami-
bia congenial when elections took place
there? We had our own representative
who was sent to Namibia. In fact, if the
experience of President's rule du-Ving the
last six years is any guide, then everyone
should realise that the accelerated
violence in Punjab today is because of the
President's rule and that the President's
rule cannot create a congenial
atmosphere. I am
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[Sardar Jagjit Singh Aurora]

not wrong in saying that a strong feeling
has developed that the minority opinion
of the political parties that cannot win
election; in Punjab have succeeded with
the help of the majority opinion outside
Punjab to have their way in postponing
the election in Punjab. This can only
cause frustration and strained relations.
The minority opinion is held responsible
for denying the onset of democratic
process. The existing situation in Batala
after the recent bomb explosion and the
violence that (followed it is a definite
pointer to this fact.

The President' Rule in Punjab during
1983—85 increased violence though it
was intended to check it. The Operation
Blue Star the assassination of Mrs. Indira
Gandhi ,nd the November 1984 killings
in Delhi and elsewhere also finished the
Congress as a force among the Sikhs.
The second phase, that is the present
phase since 1987, has increased militancy
and separatism. Lately more
sophisticated weapons, bombs, rockets
and the like have appeared on the scene.
Meanwhile the SGPC and moderate
Akali leadership and other political
parties have almost become irrelevant in
Punjab. On the other side, the draconian
laws and the repressive police raj.
Specially during the period of the last
Government in Delhi, have wrecked
untold repression on the common man.
The judiciary and the civil administration
had ceased to function. Recently, steps
have been taken to get the civil
administration functioning in Punjab. But
the latest effort to take stronger measures
against the terrorists will again bring
back oppression at the expense of the
more acceptable and humane civil
administration. The President's Rule can
only cause greater alienation and
strengthen the cause of anti-national
elements. Of course, it suits our friendly
neighbour—friendly with a question
mark-and gives an opportunity to
continue with its proxy hostilities
without
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declaring war. Needless to say that a
disturbed Punjab with an extremely
unsatisfactory situation in Jammu and
Kashmir does make our Western front
more vulnerable. In this connection I
would like to quote the following:

"Considered one of the most de-
cisive moments in world history, in
American Civil War, President Lincoln
faced a situation where the heavy
casualties from the battle-field shocked
and horrified the people on the home-
front. Some  people  suggested
postponement or suspending elections
during the crisis, but Abraham Lincoln
pointed out, 'we cannot have free Gov-
ernment without elections. And S the
rebellion could force us to forego a
postponement of national election it
might fairly claim to have already

conquered and ruined
110

SARDAR JAGIJIT SINGH AURORA:

st mamfa : S wIT 74E BT
et aw, §F AMET I T I
fear &

SARDAR JAGJIT SINGH AURO-
RA: You want me to finish now?

st awwfa @ oF fase A s70
qr, ¥ qiw fRaz & few §

May I just say the last sentence on this,
Sir? And that is ui spite of my great
goodwill for the National Front
Government and in full realisation that
the Augean stable left by the last
Government cannot be cleared in a day. I
realise that this mass which has been left
by the last Government requires
herculean effort. (Interruptions). Let me
finish please. But I still cannot accept that
the only way is to extend the President's
rule. I, therefore, vote against the Sixty-
fifth Amendment "Bill".

MR. CHAIRMAN; Yes, Mr, Home
Minister. (Interruptims). n
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ﬂ; z;;uaan fag : sma a1
qm fare & =k T@ W
T 93 @ z-ﬁfa‘q

MR, CHAIRMAN: I have already
called the Home Minister, All the
names were there but it was decided
that the voting will be at 1 o'clock
and it was postponed to 1,30 p.m,

sft T wagw fog :qw faw ¥
aw g | SEA AN AN AT WA
A AY §, W F1T AW AT HRT AGS
fraar 1... (gw)

it gemfe @ 5 &3 ST

oft wwlt Wgee wdT . JaA
qTEa, a8 9 FEEEgw wieHe faw
amr ST @I g, 6w ¥ faggwry
¥ xrsfy &1 wst oar fwar S
tgrgwgga'mﬁ?rmﬂn g
ﬁaazrw'{srmamg!mﬁ'aar
qATR B A |

agi 9T faaw € Hax FwEEm
am, %ramrqufaaa@mfmqa
6 qg”r?r H1 FHeWA fAm®HT AIeE@
mrtmg'cg"taﬁswmﬁw
g W HiR 6 REW & &g
6 AEH ¥ fau ga &A@ ¥ @A A
A | & gwiq faarr w@ar g e
§® Txedl § gl 9T §9 AT H
g9 foar f& Jwaa w2 F1 FwR
O &7 OGATAT AT WKTHT &
F fau g9 gfvardt agm Ssw T
wamﬁummﬁw'{mﬁm#n’g

zs ;azangﬁr%f‘mmm’rmah
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AT FW & ) a5 AT qATHE ¥ A
9% 10 A% g% ¥ FF9 91, W
fuffeez ¥ @7 g8 ata F1 oamT
frar f& g1 exrfgw & f oo &
6 W ¥ AT AT & S|

A w1 f4d, sa% qm gadr ofzat
71 fmd g, qa’rmﬂé’ia y @@t
erqfw qifedl & #q Fm@ @ qAT
T O%h T A, & Fgf FmEmar
Ef-sﬁqmtar—%ram AFT 7
¥ arfgas &1 | e UM ETw S0
quAT I F g% BT wgsaifea
F1 BHT &1 A F Ay a7 9ga
F1T gAd 7@t 5wt faar ) @ ag
qitafessl a1 vawm AT &, qifafea s
AT AR AN F A& g |
%@ & aern & wma ¥ ug A fa
aga Ard wifww m‘: T, HaE FE
e a8 €1 Wi & ww T fe
w1 e 7 ot wigsi? &Y wraar @ e
AR & ARlE ¥ dar fHar s1 o
g, ar Tl oifufers v g%
qief &7 wEEE =ifer 1 13 u¥W
1 afaat am@r @ ¥ sy o
FT ATFE H UF Agq AST BT @
wrg tagw awafafreex st gad
gqifooa & Fa1 IR fAwa a8
AR & OT7 SO qAT FE TEAT AR, |
& wiqidfaa F=a F1 3§ qq &
gam feamr g f& gadl_ aifew 2
fo @ 517 @ B WgTE gT
1 ST W ga wifaw &5 ).
(smaaw) gn 7@ FEd E & gmfr
7z enfew g, U fezfadom g,
gwrugwaa’r‘(qgma%
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[# #edi wigraz @iq]
ATa 6 919§ =Wad grod ®m%
g1 T ¥ qifafesa aidts & W
e #@& w94 78 qwfe &3,
3qd 78 fader &8 f5 § fwmie
HH UHT Uigi@ aaE # Fid wad
ax... (waew) wafad gr adm
fama § & zw wm H NI TG
A foeq #1 dggm @) afes
gl GE ¥ T MEFT g TP
TR gAraE, G399 AT S aFT
¥ HATHAT g G FATq
FAAR. ZH =@ a1d B TEIT X |

MR. CHAIRMAN; I shall now put
the Motion of Shri Ahluwalia for
reference of the Bill to a Select Com-
mittee of the House to vote. The question
if:
"That the Bill further to amend the
Constitution of India, be referred to a
Select Cornmittee of the Rajya Sabha
consisting of "the following Members;

Shri Ram Jethmalani

Sardar Jagjit Singh Aurora
Shri Subramanian Swamy
Shrimati Amrita Pritam

Shri Ram Awadhesh Singh
with instructions to report by the end

of the current Session of the Rajya’'
Sabha. "

The motion was negatived.

MR. CHAIRMAN: I shall now put the
Motion for the consideration of the Bill
to vote. The question is:

"That the Bill further to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into
consideration. "

The House divided.
MR. CHAIRMAN:

Ayes... 207
Noes... 1

Agarwal” Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri & 3.
Alia Kumari

A
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Amin,. Shri Mohammed

Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Antony, Shri A. K. Ashwani
Kumar, Shri *Baby, Shri M.
A. Bagrodia, Shri Santosh
Balanandan, Shri E.
Balaram, Shri N. E.; '

Balu, Shri T. R.
Barongpa, Shri Sushil

Basumatary, Shri Amritlal Basu Ray,
Shri Sunil Bekal Utsahi, Shri Beniwal,
Shrimati Vidya Bhandare, Shri
Murlidhar Chandrakant

Bhardwaj, Shri Hansraj Bhatia, Shri
Madan Bhatt Shri Jitendrabhai
Labhshanker Bhattacharjee, Prof.
Sourendra Birla, Shri Krishna Kunar

Biswas, Shri Debabrata
Buragohain, Shri Briadreswar

Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs. ) Aslma
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chaudhary, Harmohan Singh
Chavan, Shri S. B.

Chowdhary, Ram Sewak
Chowdhry, Hari Singh
Chowdhury, Shrimati Renuka
Das, Sri Basant Kumar

Das, Shrimati Mira

Das Gupta, Shri Gurudas

Dave, Shri Anantray Devshanker
Deepak, Shri Krishan Kumar.
Desai, Shri Jagesh

Dhawan, Shri Rajendra Ku>nar
Faguni Rami, Dr.

Fernandes, Shri John F.

Fotedar, Shri Makhan Lal,
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Gaj Singii; Shri Gandhi, Shri Raj
Mohan Ganesan, Shri R. alias Misa
R.

Genesan Gaususab, Shri Sanadi
Imamsab Gautam, Shri Anand
Prakash Gautam, Shri Sangh Priya
Ghosh, Shri Dipen Ghufran Azam,
Shri Gopalan, Shri R. T. Gopalsamy;
Shri V.

Goswami, Shri Dinesh Goswami, Shri
Ramnarayan Gurupadaswamy, Shri
M. S. Hanumanthappa, Shri H.
Hariprasad, Shri B. K. Hashmi, Shri
Shamim Hasim, Shri M. M. Jacob,
Shri M. M. Jadhav, Shri Vithalrao
Madhavrao Jain, Dr. Jinendra Kumar
Jaiswal, Shri Anant Ram Javali, Shri
J. P. Jogi, Shri Ajit P. K. Kailashpati,
Shrimati Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu Kalmadi, Shri
Suresh Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan Kenia, Kumari
Chandrika Preraji Kesri, Shri Sitaram
Khan, Dr. Abrar Ahmed Khaparde,
Miss Saroj Khatun, Kumari Sayeeda
Kiruttinan, Shri Pasumpon Tha. Kore,
Shri Prabhakar B. Krishnan, Shri G.
Y, Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas

Lather, Shri Mohinder' Singh
Ledger, Shri David Lotha, Shri
Khyomo Madhavan, Shri S.
Mabhajan, Shri Pratnod, Mahendra
Prasad, Shri
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Maheswarappa, Shri K. G.
Maheshwari, Shrimati Sarala

Malaviya, Shri Radhakishan

Malaviya, Shri Satya Prakash
Maran, Shri Murasoli Masodkar,
Shri Bhaskar Annaji Mathur, Shri
Jagdish; Prasad Md. Salim, Shri
Meena, Shri Dhuleshwar Mehta,
Shri Chimanbhai Menon, Prof. M.
G. K. Mishra, Shri Chaturanan
Mishra, Shri Shiv Pratap Mittal,
Shri Sat Paul Mohammad Afzal,
Shri Mohanty, Shri Sarada
Mohapatra, Shri Basudeb Morarka,
Shri Kamal Mukherjee, Shri Samar
Naik, Shri G. Swamy Naik, Shri R.
S. Nallasivan, Shri A.
Narayanasamy, Shri V. Natarajan,
Shrimati Jayanthi Obaidulla, Shri
Pachouri, Shri Suresh
Padmanabham, Shri Mentay
Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar Panwar, Shri
B. L. Parmar, shri Rajubhai A.
Paswan, Shri Rameshwar Patel,
Shri Chhotubhai Patel, Shri
Vithalbhai M. Patil, Shrimati
Suryakanta

Jayawantrao Patil, Shri
Vishwasrao Ramrao Poddar, Dr. R.
K... Pragada, Shri Kotaiah

Puglia, Shri Naresh C.
Rafique Alam, Shrj
Rahman, Shri Mohd. Khaleelur
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Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Raju, Shri J. S.
Ramachandran, Shri S. K. T.
Ramamurthy, Shri Thindivanam K
Rao, Shri Gopala Rao

Rao, Shri Moturu Hanumantha
Ratan Kumari Shrimati
Rathwa, Shri Ramsinh

Ravi Shankar, Pt.

Razi, Shri Syed Sibtey
Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salaria, Shri Shabbi, Ahmad
Salve, Shri N. K. P.
Samantaray, Shri Pravat Kumar
Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Shah, Shri Viren J.

Sharma, Shri. Cbandan
Sharma, Shri Krishan Lai ¢
Sharma, Shrj Satish Kumar.. -,.
Shiv Prasad, Shri

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Sikander Bakht, Shri

Singh, Shri Digvijay Singh
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap

Singh, Shri Shankar Dayal
Singh, Shri Surender

Singh, Shri Vishvjit P.

Sinha, shri Yashwant

Sivaji, Dr. Yelamanchili
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Solanki, Shri Gopalsinh. G.
Solanki, Shri Madhavsinh

Som Pai, Shri

Sreedharan, Shri Arangil
Swaminathan, Shri G.
Swaraj, Shrimati Sushma
Talari Manohar, Shri
Tariang, Shri Jerlie E.
Thakur, Prof. Chandresh P.
Thakur Shri Rameshwar
Thakur, Shri Surendra Singh
Tharadevis Shrimati D. K.
Tiria, Kumari Sushila
Topden, Shri Karma
Trivedi, Shri Dineshbhai
Tyagi, Shri Shanti

Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.
Venkatraman. Shri Tindivanam G.
Verma, Shri Ashok Nath'
Verma, Shri Kapil

Verma, Shrimati Veena

Verma, Shri Virendra
Viduthalai Virumbi, Shri S.
Vincent, Shri M.

Yadav, Shri' Balram' Singh

Yadav, Shri Ish Dutt "
Yadav, Shri Ram Naresh
Yadav, Shri Ranjan Prasad

NOES Aurora,
Sardar Jagjit Singh

The motion was carried by a majority of
the total membership of the He/use and
by a majority of not less than twe’thirds
of the Members present and voting.

MR, CHAIRMAN; We shall now
take up clause by clause, consideration
of the Bill. There are  three
amendments on c'laiise 2. Clause 2
(Amendment cf article 356)

SHRI S. S. AHLUWALIA: I move:
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That at page 1, after line 12, the
following proviso be inserted, name

y:

"Provided further that the pro
cess of elections to the Assembly
shall be so commenced that the
new Assembly is formed and po
pular Governmentin  Punjab
installed before the expiry of the
said period of three years  and
six months".

The question was proposed

=t gramwa g agaartwar |
RFIA, ANAA FZ TIARE  RAA qAT
Y fax & a9 F faeaw SEe,
MeEd AA, @EAA AT W
gigaE  qadr Adr s R
SAAY FY qE A W 1 AT T
fFaaT ad ¥ AT ST OEe-
qifedr gar & fa gam H/T AW
¥ ar U¥ LrET F7 Weaq @57 qar
A @I g AT AW fREAT &I &%
Foar Sr W E, IART Ay &
94T @Y A @ Wr FL A AW
98 w9 Faar 491 fa & s ¥
a0y FE ff FiEqaT A
faq # #8 ¥ Fn 98 T A
2 FAT FAF TATT FGAT HIT
ST ¥ I ®F 2 usr favaarg
wqrg fag ST wgq § 93 W@ AT
E oI N A E aZ WEX WY AG
1 3w f& § 0T A go=r
FAT AL BIEAT, B FT ;A MY
Feglr Fg & FgAATET FqE aq,
Fq (wmAaw) THifaw qarg & &
qg wagy & fF oY 39 @ w3 @
g oAz a0 %f | (wmawm) ;e
Fr T AT F, UH HEWT 9T AqAT
diga #) AW g4 AWHSHZ FI WA
FW ®T ABAT 43 41 & @M
fafrrzr  #YX waramsaT qg 1T
FCATHA qT AW Fr A fa I
garg ¥ siaarfeas faen @7 foex
FEq (AT )
Mr. Upendra, you will get
chance.

your
Why are you in a hurry?
aqarafy o, fag @ ¥ a8 =T
geqere gu & I aw@ fww =@
Tz # AUT AT HEA 6 WEW &
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far #x faafar =% & ang
T ¥ AW ¥ fEe qefa
Fear § fa ot w31 & ag qwra¥
Ian faw of €1 oA @ Gy
fa w7 wwl AgRT F B, AR
TAWA A FT FA® AF mwr,
UFNA CHATT &1 AT ¥ YEAT FaAH
gared f5 qama &1 wFar A fag
g, fea &, Ffmaw g, waeam
g, 7% fem oA faamr § ag araam
X fawre @ fa aER o @
W@ g, A AU TE TR ST
IAF AR qI QATAT FW T A2
aeg F¢ a1 5 wgIEa fasr o
q Fgr 5 @ AErgm Afar

AT WMAT AITHT JgF 9T T & si?‘i
# sirar g [ewmafa wgas fa aqr
gz fefirr &1 =X ®E &, e HwIR
wt & f& @ &7 aef & fag
qgh 9T F¥S (AaT weRifemaT Agf &)
# s wemw ¥ ww@R & qwifor
gwar g f& @dt a1 Sl
wiegrga faar & wAsT 90 aw@ ¥
qraT 33 @R 98 fawre ey go
# myAT A¥eHz w1 farEr swan g )

oft T amdfEar  (awea=) ¢
#T A mFEHe ) 0F fAwe  ww
A #ier dfsc) Fr ) sfedszar
giede fzar 2 aEr uw fyae
¥ warEr 7 ar )

# Fgm A 931 IEAT § fo
FEIFT wR A § FE @y
fegear® & FFIM@ ®rEEH I3 @ ¥,
A AT FEAN WERET B W E
qME WY THUT H A0, W A
¥ ored, wg A fegre ¥
ar FIEHIX §F SMET | AT &
2 fa a7 w1F, 9 W7
R TH FIF AT ST HAT W
FFg oA @M Uw W Wl
ZAr 4T, AF T T AR Ay ¥
@Rr AT W E, WIN WEW K oo
Sifzafare a7 #tg @ T,
FIX ¥ o gafar # aTdw
weaT # fF 7 o=® Sra

o

A
544

EER
ﬂﬂ)ﬂ“nw



67 Constitution

[ a=atw atnstfaar]
The amendment (No. 1) was, by leave,
withdrawn

MR. CHAIRMAN: Shri Subramanian
Swamy... Not here. Prof. Chandresh P.
Thakur,

PROF. CHANDRESH P.
(Bihar): Sir, I move:
"That at page 1, after Line 12, the
following proviso be inserted)namely: —

'Provided further that the electoral
process shall be so earnestly and fairly
started and completed that a popularly
and freely elect-ted Government is
formed before the end of the extended
period of President's Rule in the State'.'

THAKUR

The question was proposed.

PROF. CHANDRESH P. THAKUR: Sir, I
seek your protection of my right to speak.
This is a separate amendment and not a part
of Mr. \hluwalia's amendment.

Mr. Chairman, we are all concerned about
Punjab but, more than that, we are concerned
about stability of the democratic institutions
and democratic processes in the country. We
are here as products of the democratic process
and democratic institutions. We love to be
democrats and we would like to see India to
be a viable democracy. But, Sir, over the
years we have found that several sources of
attack have been mounted on democratic
processes, and Punjab is a classic case. It
seems that the capacity of the Government to
govern is impaired today and, in my
amendment I have suggested that rather than
simply saying that you promise to have
election after six months, there should be
definite evidence of earnestness and fairness
of such steps which will set the nrocess of
calling the election and"setting up an elected
Government in Punjab.

Particularly, Sir, evidences have been
gathered (from all over the country and in
some States, more particularly, that there are
many ways to
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impair the democratic processes. Electoral
rolls are rigged. I would like to get an
assurance from the honourable Minister that
in Punjab the electoral rolls will b, fully com-
plete, that no person, willingly interested and
capable, finds his name missing on the
electoral roll. Secondly, Mr. Chairman, the
effectiveness of the civil administration is a
precondition for a fair and free election.

MR. CHAIRMAN: Are you pressing your
amendment or not? That's all.

PROF. CHANDRESH P. THAKUR: I am
pressing my amendment. Let me make, my
point, Sir.

MR. CHAIRMAN: But don't speak for
long. You promised, and now you stick to
your promise please.

PROF. CHANDRESH P. THAKUR: In
order for the Government to fulfil its
promise, it will have to ensure that the civil
administration is in position and functioning
effectively— as doubts have been raised with
regard to the efficacy of the civil
administration.

Thirdly, Sir, with regard to the social
process, people are really confused people,
are terrorized, and unless they are able to
gather courage and interact politically for
purposes of electioneering and subsequently
to exercise their vote election will not be fair
and complete

Mr. Chairman...

MR. CHAIRMAN: You hav, moved your
amendment—that's all.

PROF. CHANDRESH P. THAKUR: I
seek your protection, Sir. ...
(Interruptions)...

Mr. Chairman, [ am seeking the
protection from the Chair againsl the person
who is occupying it.

Sir, it is important that the civi and police
administration should be manned by capable,
impartial and fe arless people, but doubts
have beer raised with regard to all these. Un
less these pre-conditions are met, i
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is very difficult to have democratic
process.

Mr. Chairman, last point, doubts have
been raised with regard to the capability
of th, Election Commission. We have
found that the election has been costly
and time-consuming with questionable
result Is there a guarantee that the
Election Commission will be
reconstituted and rejuvenated to give us a
fair, relatively cheap and early election
in Punjab?

The last point—I had said "last"
earlier* but this is the test—MTr.
Chairman,, you will agree/you are a
great democrat and you are the custodian
of the democratic institution......

MR. CHAIRMAN: I am nothing. You
please finish. (Interruptions)

PROF. CHANDRESH P. THAKUR:
Youi will agree that one of the cardinal
principles of democracy is that no
Government should run away from the
forces of opposition to democracy. So,
my submission to the hon. Government
through you would be please se gather
courage, go to the field and catch the
forces of opposition to democracy by
their horns. May be the chances are that
you will come out successfully rathet
than when you are trying to run away.

Thank you.

MR. CHAIRMAN; You have moved
your amendment. Are you pressing it?

PROF. CHANDRESH P. THAKUR: I
assume that the hon. Minister will
consider these submissions, and in view
of that I. vould like to withdraw my
amendment.

The Amendment (No.3) was by,
leave, withdrawn

MR. CHAIRMAN; I shall now put
clause E to vote. The question is:

"That clause 2 stand part of the Bill.
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The Uonsg divided. MR. CHAIRMAN
Ayes.. 21) 7-Noes.. 1 AYES. 207
Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumai-j
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Antony, Shri A. K.
Ashwani kumdr, shri
Baby, Shri M. A.
Bagrodia, Shri Santosh
Balanandan, Shri E.
Balaram, Shri N. E.
Balu, Shri T. R,
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Beniwal, Shrimati Vidya
Bhandare, Shri Murlidhar
Chandrakant
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
Bhatt, Shri Jitendrabhai Labhshanker
Bhattacharjee, Pro. Sourendra
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata
Buragohain, Shri Bhadreswar
Chakravary, Shrimati Bijoya
Chatterjee, Prof. (Mrs. ) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chaudhary, Harmohan Singh
Chavan, Shri S. B.
Chowdhary, Ram Sewak
Chowdhry, Hari Singh
Chowdhury, Shrimati Renuka
Das, Shri Basant Kumar
Das, Shrimati Mira
Das Gupta, Shri Gurudas
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Dave, Shri Anantray Devshanker Deepak,
Shri Krishan Kumar

Desai, Shri Jagesh
Dhawan, Shri Rajendra Kumar

Faguni Ram, Dr.

Fernandes; Shri John F.

Fotedar, Shri Makhan Lai

Gaj Singh, Shri

Gandhi, Shri Rai Mohan
Ganesan, Shri R. alias Misa

R Ganesan

Gaususab, Shri Sanadi Imamsab
Gautam, Shri Anand Prakash
Gautam, Shri Sangh Priya

Ghnsh, Shri Dipen
Ghufran Azam, Shri

Gopalan, Shri R. T.
Gopalsamy, Shri V.
Goswami, Shri Dinesh.
Goswami, Shri Ramnarayan
Gurupadaswamy, Shri M. S.
Hanumanthappa Shri H.
Hariprasad, Shri B. K
Hashmi, Shri Shamim
Hasim, Shri M. M.

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar

Jaiswal, Shri Anant Ram

Javali, ShriJ. P.

Jogi, Shri Ajit P- K. Kailashpati,
Shrimati Kakodkar, Shri Purushottam
Kaldate, Dr. Bapu Kalmadi, Shri
Suresh Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan

Kenia, Kumari Chandrika Premji Kesri,
Shri Sitaram Khan, Dr. Abrar Ahmed
Khaparde, Miss Saroj Khatun, Kumari
Sayeeda Kiruttinan, Shri Pasumpon Tha.
Kore, Shri Prabhakar B. Krishnan, Shri G.
Y. Kunjachen, Shri P. K. Kuthiravattom,
Shri Thomas
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Lather, Shri Mohinder Singh Ledger,
Shri David Lotha, Shri Khyomo
Madhavan, Shri S. Mahajan, Shri Pratnod
Mabhendra Prasad, Shri Maheswarappa,
Shri K. G. Maheshwari, Shrimati Sarala
Malaviya, Shri Radhakishan Malaviya,
Shri Satya Prakash Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji Mathur,
Shri Jagdish Prasad Md. Salim, Shri
Meena, Shri Dhuleshwar Mehta, Shri
Chimanbhai Menon Prof. M. G. K.
Mishra, Shri Chaturanan Mishra, Shri
Shiv Pratap Mittal, Shri Sat Paul
Mohammad Afzal, Shri Mohanty, Shri
Sarada Mohapatra, Shri Basudeb
Morarka, Shri Kamal Mukherjee, Shri
Samar Naik, Shri G. Swamy Naik, Shri
R. S. Nallasivan, Shri A. Narayanasamy,
Shri V. Natarajan, Shrimati Jayanthi
Obaidulla, Shri Pachouri, Shri Suresh
Padmanabham, Shri Mentay Pande, Shri
Bishambhar Nath Pandey, Shrimati
Manorama Pandey, Dr. Ratnakar Panwar,
Shri B. L. Parmar, Shri RajuWfaf A*T
Paswan, Shri Kameshwar Patel, Shri
Chhotubhai

Patel, Shri Vithalbhai M.

Patil, Shrimati Suryakanta Jayawant-rao
Patil, Shri Vishwasrao Ramrao
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Poddar, Dr. R. K.

Pragada, Shri Kotaiah

Puglia, Shri Naresh C.

Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Raju, ' ShriJ. S.
Ramachandran, Shri S. K. T.
Ramamurthy, Shri Thindivanam K.
Rao, Shri Gopala Rao

Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Ravi Shankar, Pt.

Razi, Shri Syed Sibtey

Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal

Reddy, Shri T. Chandrasekhar

Sahay, Shri Dayanand Sahu, Shri
Rajni Ranjan Sahu, Shri Santosh

Kumar

Saikia, Dr. Nagen Salaria, Shri Shabbir
Ahmad Salve, Shri N K P. Samantaray,
Shri Pravat Kumar Saghy, Shri T. A.
Mohammed Sarang, Shri Kailash Narain
Satya Bahin, Shrimati Sen, Shri Ashis Sen,
Shri Sukomal Shah, Shri Viren J. Sharma,
Shri Chandan Sharma, Shri Krishan Lai
Sharma, Shri Satish Kumar Shiv Prasad,
Shri Shiv Shanker, Shri P. Siddiqui, Shri
Abdul Samad Sikander Bakht, Shri Singh,
Shri Digvijay Singh Singh, Shrimati
Pratibha Singh, Shri Ram Awadhesh i
Singh, Dr. Rudra Pratap
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, Singh, Shri Shankar Dayal Singh,

Shri Surender Singh, Shri Vishvjit

P. Sinha, Shri Yashwant Sivaji, Dr.

Yelamanchili Solanki, Shri

Gopalsinh. G. Solanki, Shri

Madhavsinh Som pal Pai, Shri

Sreedharan, Shri Arangil

Swaminathan Shri G Swaraj,

Shrimati Sushma Talari Manohar

Shri Tariang, Shri Jerlie E. Thakur,

Prof. Chandresh P. Thakur, Shri

Rameshwar
Thakur Shri Surendra Singh Tharadevi,
Shrimati D. K. Tiria, Kumari Sushila Topden,
Shri Karma Trivedi, Shri Dineshbhai Tyagi, Shri
Shanti Upendra, Shri Parvathaneni Vajpayee,
Shri Atal Bihari Veerappan, Shri K. K.
Venkatraman, Shri Tindivana,, G. Verma, Shri
Ashok Nath Verma, Shri Kapil * Verma
Shrimati Veena Verma, Shri Virendra
Viduthalai Virumbi, Shri S. Vincent, Shri M.
Yadav, Shri Balram Singh Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh Yadav, Shri Ranjan
Prasad

NOTES—1

Aurora, Sardar Jagjit Singh

The motion was carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Membher present and voting.

Clause 2 was added to the Bill.
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MR. CHAIRMAN: We shall now take
up clause 1, the Ena'cting Formula and
the Title. The question is:

That Clause 1, the Enacting Formula
and the Title stand part of the Bill.
The House  dividad.
MR. CHAIRMAN:
Ayes.. 2D7
Noes.. 1

AYES-"207
Agarwal, Shri Lakkhiram

Agarwal, Shri Ramdas
Ahluwalia, Shri S. S.
Alia, Kumari
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Antony, Shri A. K.
Ashwani Kumar, Shri
Baby, Shri M. A.
Bagrodia, Shri Santosh
Balanandan, Shri E.
Balaram, Shri N. E.
Balu, Shri T. R.
Barongpa, Shri Sushil
Basumatary, Shri Amritlal
Basu Ray, Shri Sunil
Bekal Utsahi, Shri Beniwal,
Shrimati Vidya
Bhandar, "Shri Murlidhar Chandra-
kant
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

Bhatt, Shri Jitendrabhai Labh-
shanker

Bhattacharjee, Prof. Sourendra
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata
Buragohain, Shri Bhadreswa,
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs. ) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Chaudhary, Harmohan Singh
Chavan, Shri S. B.

Chowdhary, Ram Sewak

Chowdhary, Hari Singh

Chowdhury, Shrimati Renuka

Das, Shri Basant Kumar

Das, Shrimati Mira

Das Gupta, Shri Gurudas

Dave, Shri Anantray Devshanker

Deepak, Shri Krishan Kumar

Desai, Shri Jagesh

Dhawan, Shri Rajendra Kumar

Faguni Ram, Dr.

Fernandes, Shri John F.

Fotedar, Shri Makhan Lai

Gaj Singh, Shri

Gandhi, Shri Raj Mohan

Ganesan, Shri R. alias Misa R.
Ganesan

Gaususab, Shri Sanadi Imamsab

Gautam, Shri Anand Prakash

Gautam, Shri Sangh Priya

Ghosh, Shri Dipen

Ghufran Azam, Shri

Gopalan, Shri R. T.

Gopalsamy, Shri V.

Goswami, Shri Dinesh

Goswami, Shri Ramnarayan

Gurupadaswamy, Shri M. S.

Hanumanthappa, Shri H.

Hariprasad, Shri B. K.

Hashmi, Shri Shamim

Hasim, Shri M. M.

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao

Jain, Dr. Jinendra Kumar

Jaiswal, Shri Anant Ram

Javali, Shri J. P.

Jogi, Shri Ajit P. K.

Kailashpati, Shrimati

Kakodkar, Shri Purushottam

Kaldate, Dr. Bapu

Kalmadi, Shri Suresh

Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan

Kenia, Kumari Chandrika Premji
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Kesri, Shri Sitaram Khan, Dr.
Abrar Ahmed Khaparde, Miss Saroj
Khatun, Kumari Sayeeda
Kiruttinan, Shri Pasumpon Tha.
Kore, Shri Prabhakar B. Krishnan,
Shri G. Y. Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas
Lather, Shri Mohinder Singh
Ledger, Shrj Devid Lotha, Shri
Khyomo Madhavan, Shri S.
Mahajan, Shri Pramod Mahendra
Prasad, Shri Maheswarappa, Shri
K. G. Maheshwari, Shrimati Sarala
Malaviya, Shri Radhakishan
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli Masodkar,
Shri Bhaskar Annaji Mathur, Shri
Jagdish Prasad Md. Salim, Shri
Meena, Shri Dhuleshwar Mehta,
Shri Chimanbhai Menon, Prof. M.
G. K-Mishra Shri Chaturanan
Mishra, Shri Shiv Pratap Mittal,
Shri Sat Paul Mohammad Afzal,
Shri Mohanty, Shri Sarada
Mohapatra, Shri Basudeb Morarka,
Shri Kamal Mukherjee, Shri Samar
Naik, Shri G. Swamy Naik Shri R
S. Nallasivan, Shri A.
Narayanasamy, Shri V. Natarajan,
Shrimati Jayanthi Obaidulla, Shri
Pachouri, Shri Suresh
Padmanabham, Shri Mentar Pande,
Shri Bishambhar Nath Pandey,
Shrimati Manorama
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; Pandey, Dr. Ratnakar [
Panwar, Shri B. L.
Parmar, Shri Rajubhai A.
Paswan, Shri Rameshwar
Patel, Shri Chhotubhai
Patel, Shri Vithalbhai M.
Patil, Shrimati Suryakanta Jayawant-rao
Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R. K.
Pragada, Shri Kotaiah
Puglia, Shri Naresh C.
Rafique Alam, Shri
Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur I
Raja Ramanna, Dr.j Raju, Shri
J.S.
Ramachandran, Shri S. K. T.
Ramamurthy, Shri Thindivanam K.
Rao, Shri Gopala Rao
Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh
Ravi Shankar, Pt.
Razi, Shri Syed Sibtey
Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi
Reddy, Shri S. Jaipal
Reddy, Shri T. Chandrasekhar
Sahay, Shri Dayanand
Sahu, Shri Rajni Ranjan s
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen
Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.
Samantaray, Shri Pravarit Kumar
Saghy, Shri T. A. Mohammed
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati
Sen, Shri Ashis
Sen, Shri Sukomal
Shah, Shri Viren J.
Sharma, Shri Chandar*

Sharma, Shri Krishan Lai j



,a Constitution

Sharma, Shri Satish Kumar Shiv
Prasad, Shri Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad Sikandar
Bakht, Shri

Singh, Shri Digvijay Singh
Singh, Shrimati Pratibha

Singh, Shri Ram Awadhesh
Singh Dr. Rudra Pratap

Singh, Shri Shankar Dayal
Singh, Shri Surendar

Singh, Shri Vishvjit P.

Sinha, Shri Yashwant Sivaji, Dr.
Yelamanchili Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh Som Pal, Shri
Sreedharan, Shri Arangil Swaminathan,
Shri G. Swaraj Shrimati Sushma Talari
Manohar, Shri Tariang, Shri Jerlie E.
Thakur, Prof. Chandresh P. Thakur, Shri
Rameshwar Thakur, Shri Surendra Singh
Tharadevi, Shrimati D. K. Tiria, Kumari
Sushila Topden, Shri Karma Trivedi, Shri
Dineshbhai Tyagi, Shri Shanti Upendra,
Shri Parvathaneni Vajpayee, Shri Atal
Bihari Veerappan, Shri K. K.
Venkatraman, Shri Tindivauaja G. Verma,
Shri Ashok Nath Verma, Shri Kapil
Verma. Shrimati Veena Verma, Shri
Virendra Viduthalai Virumbi, Shri S.
Vincent, Shri M. Yadav, Shri Balram
Singh Yadav, Shri Ish Dutt
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Yadav, Shri Ram Naresh Yadav,
Shri Ranjan Prasad

NOES—1 Aurora,
Sarda, Jagjit Singh
The motion was carried by a majority c, [
the total membership of the House and by, a

majority of not less than two-thirds of the
Members present and voting.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

THE MINISTER OF HOME AF-FAIRS
(SHR1 MUFTI MOHAMMAD SAYEED):
Sir, I move:

"That the Bill be passed. "
MR. CHAIRMAN: The question is:
"That the Bill be passed. "

Thie House divided.
MR. CHAIRMAN: AyesS......cccceennen. 207
Noes o 3

AYES—207
Agarwal, shri Lakkhiram Agarwal,
Shri Ramdas Ahluwalia, Shri S. S.
Alia, Kumari Amin, Shri
Mohammed Amla, Shri Tirath Ram
Amrita Pritam, Shrimati Antony,
Shri A. K. Ashwani Kumar, Shri
Baby, Shri M. A. Bagrodia Shri
Santosh Balanandan, Shri E.
Balaram, Shri N. E. Balu, Shri T.
R. Barongpa, Shri Sushil
Basumatary, shri Amritlal Basu
Ray, Shri Sunil Bekal Utsahi Shri
Beniwal, Shrimati Vidya
Hhjandare, Shri Murlidhar Chandra kant
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan
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Bhatt, Shri Jitendrabhai Labhshanker

Bhattacharjee Prof. Sourendra Birla,
Shri Krishna Kumar

Biswas, Shri Debabrata
Buragohain, Shri Bhadreswar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs. ) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib
Choudhary, Harmohan Singh
Chavan, Shri S. B.
Chowdhary Ram Sewak
Chowdhary, Hari Singh
Chowdhury, Shrimati Renuka
Das, Shri Basant Kumar

Das, Shrimati Mira

Das Gupta, Shri Gurudas

Dave Shri, Anantray Devshanker
Deepak, Shri Krishan Kumar
Desai, Shri Jagesh

Dhawan, Shri Rajendra Kumar
Faguni; Rami, Dr.

Fernandes, Shri John F.
Fotedar, Shri Makhan Lai

Gaj Singh, Shri

Gandhi, Shri Raj Mohan

Ganesan, Shri R, alias Misa R. Gane-
san

Gaususab, Shri  Sanadi Imamsab
Gautam, Shri Anand Prakash
Gautam, Shri Sangh Priya

Ghosh, Shri Dipen

Ghufran Azam, Shri

Gopalan, Shri R T.

Gopalsamy, Shri V.

Goswami, Shri Dinesh

Goswami, Shri Ramnarayan
Gurupadaswamy, Shri M. S.
Hanumanthappa, Shri H.
Hariprasad, Shri B. K.

Hashmi, Shri Shamim

Hasim, Shri M. M.

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao

[I0'APR. 1990] (65th Amdt. ) Bill, ' 1990 82

{Jain, Bir. Jinendra Kumar Jaiswal,

Shri Anant Ram
Javali, Shri J. P.
Jogi, Shri Ajit P. K.

Kailashpati, Shrimati Kakodkar, Shri
Purushottam Kaldate, Dr.. Bapu Kalmadi,
Shri Suresh Kalvala, Shri Prabhakar Rao
Kar, Shri Narayan Kenia, Kumari
Chandrika Premji Kesri, Shri Sitaram Khan,
Dr. Abrar Ahmed Khaparde, Miss Saroj
Khatun, Kumari Sayeeda Kiruttinan, Shri
Pasumpon Tha. Kore, Shri Prabhakar B.
Krishnan, Shri G. Y. Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas Lather, Shri
Mohinder Singh Ledger, Shri David Lotha,
Shri Khyomo Madhavan, Shri S. Mahajan,
Shri Pramod Mahendra Prasad, Shri
Maheswarappa, Shri K. G. Maheshwari,
Shrimati Sarala Malaviya Shri Radhakishan
Malaviya, Shri Satya Prakash Maran, Shri
Murasoli Masodkar, Shri  Bhaskar Annaji
Mathur, Shri Jagdish Prasad Md. Salim, Shri
Meena, Shri Dhuleshwar Mehta, Shri
Chimanbhai Menon, Prof. M. G. K. Mishra,
Shri Chaturanan | Mishra, Shri Shiv Pratap

| Mittal, Shri Sat Paul
Mohammad Afzal, Shri
Mohanty, Shri Sarada
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Mohapatra, Shri Basudeb
Morarka, Shri Kamal
Mukherjee, Shri Samar Naik,
Shri G. Swamy Naik, Shri R. S.
Nallasivan, Shri A.
Narayanasamy, Shri V. Natarajan,
Shrimati Jayanthi Obaidulla, Shri
Pachouri, Shri Suresh Padmanabham,

Shri Mentay Pande, Shri Bishambhar
Nath Pandey, Shrimati Manorama

Pandey, Dr. Ratnakar Panwar, Shri B. 1*
Parmar, Shri Rajubhai A. Paswan, Shri
Rameshwar Patel, Shri Chhotubhai Patel,

Shri Vithalbhai M. Patil, Shrimati
Suryakanta Jayawant-rao

Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R. K.

Pragada, Shri Kotaiah
Puglia, Shri Naresh C.

Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur
Rai, Shri Ratna Bahadur

Raja Ramanna, Dr.

Raju, ShriJ. S.

Ramachandran, Shri S. K. T
Ramamurthy, Shri Thindivanam K.
Rao, Shri Gopala Rao

Rao, Shri Moturu Hanumantha
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Ravi Shankar, Pt.

Razi, Shri Syed Sibtey

Reddy, Dr. G. Vijaya Mohan
Reddy, Dr. Narreddy Thulasi

Reddy, Shri S. Jaipal
Reddy, Shri T. Chandrasekhar
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Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.
Samantaray, Shri Pravat Kumar
Saghy, Shri T. A. Mohammad
Sarang, Shri Kailash Narain
Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, shri Sukomal

Shah, Shri Viren J.

Sharma, Shri Chandan

Sharma, Shri Krishan Lai Sharma,
Shri Satish Kumar

Shiv Prasad, Shri

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Sikander Bakht, Shri

Singh, Shri Digvija, Singh
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh

Singh, Dr. Rudra Pratap Singh, Shri
Shankar Dayal Singh, Shri Surender
Singh, Shri Vishvjit P. Sinha, Shri
Yashwant SSvafiS, Dr. Yelamanchili
Solanki, Shri Gopalsinh G. Solanki,
Shri Madhavsinh Som Pal, Shri
Sreedharan, Shri Arangil
Swaminathan, Shri G. Swaraj,
Shrimati Sushma Talari Manohar,
Shri Tariang, Shri Jerlie E. Thakur,
Prof. Chandresh P. Thakur, Shri
Rameshwar Thakur, Shri Surendra
Singh Tharadevi, Shrimati D. K.
Tiria, Kumari SughUja Topden,
Shri Karma Trivedi, Shri Dineshbhai

84
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Tyagi, Shri Shanti
Upendra, Shri Parvathaneni
Vajpayee, Shri Atal Bihari
Veerappan, Shri K. K.
Venkataraman, Shri Tindivanam G-
Verma, Shri Ashok Nath
Verma, Shri Kapil

Verma, Shrimati Veena
Verma, Shri Virendra
Viduthalai Virumbi, Shri S.
Vincent, Shri M.

Yadav, Shri Balram Singh
Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh

Yadav, Shri Ranjan Prasad
Noes—1
Aurora, Sardar Jagjit Singh

The motion was carried by a majority
of the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

MR. CHAIRMAN; Now, the House
stands adjourned for lunch and. will meet
at3 PM

The House then adjourned for lunch at
fiftyeight minutes past one of the clock.

The House adjourned for lunch at
fiftyeight minutes past one of the clock.

3100 p. M.

The House reassembled after lunch at
th'ree minutes past three of the clock,
The Vice-Chairman (Dr. R. K. Poddar)
in the Chair.

THE VICE-CHAIRMAN (DR. R. K.
PODDAR); We will now take up Special
Mentions.

.. SPECIAL MENTIONS. Need to
establish a Central University in
Honour of Dr. B. R. Ambedkar.
TR w0 wE (wgraeg)
qrATIY  ITRATENE W, ¥ TR
qreqy A oF pea alextfas faeg
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